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Oa 1054,/92
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VAT RAM SHAP MA oo« APPLICEZNT .
Vs.
MITCN OF TMDTA S OFS. e o PESPONMDENTS .

CORAM:

HCM 'SLE Me . JUSTIOE D.L. MoHTR, VICE CHAIRMAN .
HOH'2IE Mo, OWCF . SHaRMy, MEMEER (&) .

For the Applicant eee SHRET JJF. FATSHIE.
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For the Pzespondent
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EEF. HOI'RIE M, JISTICE DL . MOHTR, VICE CHAIPMAN.

Hzard the lsairned counsel for the partizz., The respondents

izzuzd lzttzrs daked 2,1.8% (Bnnewars iel) and dated 10.1,8C

n
Ui

(anpzsruce A<) for ths cecovary of the amount which has been paid
to the aprlicant on ascount of his chahce it
applicant was granked spzcial pay of B2 297« o socount of his
firation in the grade of 2GI and h: vas paid the spzaial pay
w.e}f. 3112476, The respondencs revi;:d the seniority list and
directzd that on zocount of the rsvision of thes seniority the
applicant becams junior aﬁd accordingly hs was nok entitcleld for
the post on which he has worlked., 2s such, the excess amount paid
to the applicant should ke recovered from him. An employe:z is
ertitled f£or the z2alary of the post on which hs hés worked and no

recovery can ke affected on the grouand thait on account £ the

raviezd seniority the applicant haz bacome junior. Thars iz also

bural justice.
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seniority.

I The ¢2 stands dispoeed of accordlingly, with no order as tao

costs.
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( ‘:) OP . SHAEL‘FL ‘ D oL . MEH‘T‘A . )

MEMBER (A) : VICE CHATPRMaN




